\ 2221 N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO 10733 OF 2013

R YAZUR RAHVAN KHAN APPELLANT
VERSUS

FAl QA KHATOON & ANR RESPONDENTS

ORDER

Lear ned counsel for t he appel | ant is gr ant ed f our

weeksé&#39; tinme to cure the defects pointed out in Ofice Report

dat ed 16. 08. 2016, failing whi ch t he appea

di smissed without further reference to the Court.
Any application for restoration shal | be
only on paynent of costs of Rs. 1, 000/ -
the Supreme Court Legal Services Committee.

[ KURI AN JOSEPH]
NEW DELHI
AUGUST 26, 2016

| TEM NO 24 COURT NO. 10

shal |

st and

ent ert ai ned

to

SUPREME COURT OF | NDI

RECORD OF PROCEEDI NGS
Cvil Appeal No(s). 10733/2013
Rl YAZUR RAHVAN KHAN
VERSUS
FAl QA KHATOON & ANR
(Office report on default)

Date : 26/08/2016 This appeal was called on for hearing today.

CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JOSEPH
[N CHAMBERS]
For Appell ant(s) Ms. D. Bharathi Reddy, Adv.

For Respondent (s) M. R D. Upadhyay, Adv.

be

SECTI ON Xl

Appel | ant (s)

Respondent ( s)

deposited

UPON hearing the counsel the Court nade the follow ng

ORDER

Lear ned counsel for t he appel | ant is grant ed

f our

weeksé&#39; tinme to cure the defects pointed out in Ofice Report

dat ed 16. 08. 2016, failing whi ch t he appea

di smi ssed without further reference to the Court.
Any application for restoration shal | be
only on paynent of costs of Rs. 1, 000/ -
the Supreme Court Legal Services Committee.

( SWETA DHYAN!) (RAJ RANI NEQ)
SR P. A COURT MASTER
(Signed order is placed on the file)

shal |
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to
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Wi th



